BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI (SZ)
ORIGINAL APPLICATION NO.17 OF 2022

IN THE MATTER OF;

Permandlla Kiran Kumar
Medchal Malkajgiri District
Hyderabad. ...Applicant(s)

vs-
The State of Telangana Rep.

by its Secretary Public Hyderabad

and Ors. ...Respondent(s)

REPORT FILED BY THE DISTRICT COLLECTOR R4

S.NO INDEX PG-NO
1. REPORT FILED BY THE 4™ RESPONDENT 1-6
. ANNEXURE-I SURVEY DEPARTMENT REFORT SENT TO 731
DISTRICT COLLECTOR
3. ANNEXURE-II MAP SHOWING GAJULARAMARAM FOREST 12-13
BLOCK
.
.’! [ ,/ W"“’L"a” XA
o
Place: Chennai e
Date: 20.03.2025 Mrs. H. Yasmeen Ali,

Standing counsel for 4™ Respondent




REPORT GF 'I‘HE»DISTRICAT COLLECTOR, MEDCHAL MALKAJGIRI DISTRICT
(R4) DATED: -12-2024 IN ORIGINAL APPLICATION NO.17 OF 2022 (SZ) FILED
BY SRI PERMANDLA KIRAN KUMAR, HYDERABAD

&&&&E&

It is kindly submitted that Sri Permandla Kiran Kumar, Hyderabad has sent a

representation to the Chairman, Hon'ble NGT, Southerri Zone Bench, Chennai regardirig
encroachment in to-the Water bodies and the Forest land by the real estate developers.

In this regard it is' submitted that, in compliance to the orders issued to conduct the
revised joint survey to ascertain the overlapping of the Forest land with Sy.No.19 of
Gajularamaram Village Quthbullapur Mandal Medchal Malkajgiri District, the joint survey was
conducted on 20.11.2024 by the team constituted by the Cominissioner & Director of Survey &
Land Records duly after issuing notice 1o all the concerned.

Accordingly, thefinding / report are as follows :

1) In Maratwada system of survey method of field survey was chiain and cross staff. During
initial survey no traverse survey was carried out. Traverse survey was carried out after some
time for villages falling inside and around Hyderabad. For this particular village also survey
was conducted, sethwar and village map ‘were prepared in 1957 and taverse survey was

carried out in the year 1956 but traverse:records were not brought into the villagé map.

2) A system of laying long base lines called Adbar, katkoon, karan was the main control for
creation of village survey records. These lines were passing mostly through patta lands.
Government land were not physically surveyed but their shape was obtained by plotting
tippons {measurements) of adjacent patta lands. This resulted in creation of village maps with

intrinsic errors.

3) A village map is- meant for showing location of a survey fumber and its adjacency with other
survey numbersft is not meant for demarcation at all. As per circular no.

Re.No.F1/4421/65,29.09.1966 Tippon shall be used for demarcation of any survey number.

4) To demarcate any gut number (scale number) the adjacent patta survey numbers shall be
demarcated with their fippons. The patta number boundary shall be the' commen boundary
between the gut number and patta number.

5) As such the boundary of Sy.No,28 is fixed as pet the tippon of that survey number which is
the valid boundary between Sy.No:28 (patta) and adjacent gutsurvey number 19 .

The measurement of 800m in village map is an intririsic érror crépt in while preparing
the village map of Gajularamaram in 1957 which can be got clarified by comparing the distance
in’between NW #rijunction point and bi-junction point between Sy.No.28 and 5y.No.29.

Affter carrying out DGPS survey of the points.on village boundary and the points of Sy.No.19 of
Gajularamaram it is observed that the demarcation of Sy.No.28 basing on its tippon is found
correct.

As per the above observations , the District Collector has requested to furnish remarks
of District Forest Officer on the finding of said sufvey report. Accordingly, the following Para-
wise remarks submitted on-the Joint inspection report as follows :




Para-1 & 2 are only narration method of survey to be done/done by the S&LR
Departmental authotities while preparing the Village map. However, as stated by the
concerned authorities, the survey of the areas of Patta Lands. as. well Government Lands have
aiready been-demarcated and. fixed. the bounderies in Gajularamaram Village long back in the
year 1956 & 1957.

In reply to the contents of Para-3 of the joint inspection report in question, it was
submitted that as stated by the concerned authorities in Para-1 of the Inspection Report, the
survey of the areas of Patta Lands as well Government Lands have alr.ead._y been demarcated
and fixed the boundazies by survey department in Gajulaamaram-Village long backin the year
1956 & 1957. However, as argued by the Forest department, there are permanent Boundary
Stones already existing at Try-Junction & By- Junction Points of Sy. No. 19 of Gajularamaram
Village which are intack permanently even as on this date which can be taken into the

-consideration as Tippons to. be used. for demarcation of any survey numbers.in general and.
more particularly, the Sy. No. 19 of Gajularamaram Village which the entire area of Ac. 471-14
guntas has already been declared as Gajularamaram RF Block which was notified under Section
29 of Hyderabad Forest Act, 1355 Fasli.

3. Para-4:

In-reply to the contents-of Para<4 of the jeint inshection Report, it was submitted. that-as
already stated in reply to Para-3 above, there are permanent Boundary Stones already existing
at Try-Junction &By- Junction Points of Sy. No. 19 of Gaj .Jtiamaram Village which aré intack
permanently even as on this date which should be taken inw, the consideration.as Tippons to be
used for demarcation of any survey numbers.in general and mere particularly Sy. Ne..19. of
Gajularamaram Village. But, unfortunately the said joint Survey Team did not: started the
resurvey taking into the consideration of the said Try & By Junction points to decide the status
of the subject land in Sy. No. 19 of Gajularamaram Village. However, as per the joint survey of
Sy. No. 19 situated in Gajularamaram Forest Block done by the Regional Deputy Director,
Survey & Lanid Recerds; Hydersbad as reported ifr Re.No.AS= 156:2021; Di: 18.03.2023 (Copy
and map enclosed), the total area of Sy. No. 19 of Gajularamatam Village is Ac. 471-i4 guntas as
per the Pahani (1958-59), while the area as per Village map (1957 AD) is Ac. 437-00 guntas, but
as pet physical possession, there is only Ac. 442-00 guntas ofdand-belongs to Sy. 19 by the Forest
Department. Howeves, in subsequent survey conducted artd as per report of the Commissioner
and Director of Settlements, Survey & Land Records, Telangana State, Hyderabad in
Re.No.F1/1492/2021; Dt: 23.08.2024 (Copy and map enclosed), they contended: that the said
area in possession is only Ac. 430-00 Gts. Thus, still theré is shortage of notified Forestland to an
extent of Ac, 41,14 gts as on the date, which clearly iridicates that the said shortfall of notified
Forestand is undet illegal occtipation of private persons: Furthier, the S&LR authorities have
also declared that private persons are in encroachmient in Sy 19 belonging to Forest
Department, which is worked out to be Ac. 16-21 guntas, while others' land .(exéépt' Sy. No. 19)
to the extent of Ac. 35-03 guntas is in occupation of Forest Department in the field. But, this
version of the S &LR Departmental official was not acceptzd by the Forest Department as
despite of repeated requests made by forest Department, the RDD, S&LR, Hyderabad and his
team has not taken up the survey commencing from: Try-junction and By-junctions which is
ought to be done and the Forest Department accordingly reported the same facts to the Hon'ble
NGT,, SZ. Chennai in counter affidavit filed by Forest Department. Since, there are
discrepanicies in e suvey reports subiiited by die ADSLR, the Regicnal Deputy Directos,
Survey, Settlements & Land Records, Telangana State Hyderabad, it was requested to conduct
joint survey once again afresh starting the survey from Tri-Junction Point/Station No. 1 so as to
enable to arrive the final contlusion. But, as the S&LR Departmental -authorities have not
reacted to the occasion, the Hon'ble NGT., §Z., Chennat in-its order-dated: 22-07- 2024 issued
orders directing the RDD, S&LR Department to expedite the process starting from Try-Junction,
provide the appropriate Geo coordinates and fix the survey points to enable the respective
departments to find out the encroachments and take appropriate-action.
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In reply to the contents of Para-5 of the joint Inspection Report, it was submitted that the.
Survey Team constituted by the S&LR Department has done .only joint inspection of the site'on
20-11-2024 without conducting any survey physically in the land belongs to Sy. No. 19 of
Gajularamaram Village included, in Gajularamaram Forest Block and drawn up only the
inspection note which does not serve the very purpose to exactly ‘identify the area of the Forest
Block in the possession of Forest Department and in the pdsseséion of the encroachers and this
also does not full £l the compliance of the Hon'ble NGT orders. It is also further submit that
had, they did survey physically in the field afresh taking the Try-Junction Point as Station-1 as
ordergd-, thiey would have furnished the surveyed magf'ékéﬁ:“hé@ o their inspection Teport
which is on hand. It is. further submitted that regarding the contenfs to the extent of 800 Mts.,
(As stated by Forest Department as 900 Mis., length and 146 Mts., width), the area in question
which is totally grown up, covered with full forest species and which is totally in the physical
possession, continuous protection and management of the Forest Department, the S&LR
authorities are simply saying thatitis an intrinsic error crept while gr‘eparing the Village map is
not acceptable as the entire area starting from Try-Junction point is physically existing in the
field in tack which is absolutely belongs to Sy. No. 19 of Gajularamaram and is part of notified
Forest Block. Thus, the S&LR Departmental authorities cannot ignore this subjected land
resulting shortfall in fhe notified Forestland. Tf this land is cofififried 1o be the Reserve forest,
the deviation of shortage in the Reserve forest land will be settled, thereby the greater extent of
dispute can be resolved permanently. Otherwise, it amounts frovisions of Van (Sanrakshan
Evam Samvardhan) Adhiniyam,* 1980 / Van (Sanrakshan Evam. Samvardhan) Rules, 2023
{Forest Conservation-Act, 1980).

In reply to the contents of Parn-6 of the joint Inspection Report, it was submitted that the
issue relates to resolve the dispute of shortage of land in Sy. No. 19 of Gajularamram Village,
which is, totally notified Reserve forest land. Whereas, the S&LR Departmental authorities are
discussing about the dgmgrcgiﬁorf of 'Sy. No. 28 basing on its. tippons 1is ot -correct which is
nothing to do with the present issue in question for demarcation of notified Gajularamaram RF
Block boundaries. )

In view of the above reasons the DFO stated that , the survey now conducted is not
agreed to by the Forest Department. “Therefore, it is requested to- arrange to conduct revised
joint survey of the subject land afresh by the Joint Director Survey Department as per the
following points to settle the Reseive forest Boundary dispute to avoid legal complications.

I To commence joint survey of enfire nofified Reserve forest atea of Sy. 19 of ‘Gajularamaram
Village starting from Trijunction where permanent Boundary Stones exist, which are in tack
permanently even as on this date.

11. To provide the -appropriate Geo-coordinates, demarcate Rf boundary and fix the survey
points on the ground.

111 The shape of the Surveyed map should tally as per notified Forest Block map (Block map
enclosed)

IV. To provide Map showing existing Reserve Forest Boundary, area surveyed by the Joint
Ditector and legal status of the area excluded with extent with full of forest growth under the
control and protection. of Forest Department.

n view of the above findings the District Collector Medchal-Malkajgiri has conveyed a
meeting with the officials of DFO and AD Susvey and land records and directed the DFO to
submit factual report for which the District Forest Officer has requested the Prl.Chief
Conservator of Forests & HoFF, Telangana to arrange to depute the Survey team from G.LS
wing to survey entire Sy No:19. of Gajularamaram Village in¢luded in Gajularamaram Forest
Block to settle the Forest boundary dispute. '
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Accordingly, a letter has been addressed to the Hor'ble NGT with & Tequest o grafit
eight weeks time period to furnish the required iriformatiori.

Further, it was submitted that the District Forest Officer, Medchial Division a’-Iong with
Survey team conducted Survey in Sy Nol9 of Gajularamarears Village stating that with his

Team of staff has taken up the survey of the entire Gajularamaram R.F Block situated in Sy. 19

of Gajularamaram Village with. DGPS on 04.02:2025 and 05:02.2025. The survey was started
from Try-junction Station No. T to Station Point Ne. 75, dlesing at.By-Junction-and drawn- the

(1) The survey continued from Tri-juncﬁ‘on- Station No. 1 to 2 drawing the boundary line
between Gajulramaram, Bowrampet and Suraram Reserve forest Blocks, Thig line remained
intact with-the Pakka boundary pillars erected. However; there is a. land. dispute to- thie-s6et oF
Ac: 02-09 Gts,, for which W.P. No. 11082 of 2021 & 13319 of 2021 are filed in which Counter
Affidavits have already been filed and the cases ate pending with Hon'ble High Court for the
State of Telangana at Hyderabad.

a. Distance from Station No:l tor2, is 824 M as per village map and as per forest bleck
noftification.

b. As per physical possession of Forest Department, the distance from Station No. 1 to 2 is
showing as 788 M for which map is prepared.

€. A5 pet Regional Dy. Director, Sutrvey & Land Records survey rep Dt: 18.03.2024 and
23.08.2024, the distance from Station No 1 to 2 shown as 678 M.

(i) The survey continued from Stafion No. 2 to 3 drawing the boundary line between
Gajulramaram RF Black and Sy.No.28 as per physical possession, but.not as per notified Forest
boundary end Village miap for Whidh, e boundary fine rematned infact with old Pakka
(permanent) boundary pillars erected at Tespective stations.

(ii) The survey continued from Station No. 3 to 7 drawing the boundary line between
Gajulramaram RF Block and Sy, Nos.23,21,20 having been constructed. compound wall with
Goarsed. Rubble Stone (CRS- maseruy) and fewisifed et with ofd Pakka {permanent)
boundary pillars erected at respective stations.

(iv) The survey continued from Station No. 7 to 9 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos. 20. This line remains intact with old Pakka houndary
pillars,

(v) The survey continued from Station No. 9 to 12 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos:20,32,68,69,70. This fine remained infact with the Pakka
boundary pillars erected with chain link fencing.

(vi) The survey confinued from Station No. 12 and runs up fo station Nos
13,14,15,16,17,18;19,20,21,22 and 23 and Sy.Nos.70,89,92,93,98 and 18. However some
encroachers have occupied certain area and raising Agricultural crops and habitation, the above
survey stations are fixed by the RDD., S&LR,, Hyderabad after conducting survey. This land
required has fo be retrieved by getting the encroachers evicted. A

(vii) The survey continued from Station No. 23 to 25 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos. 16 and 15. This line remained intact with the Pakka
boundary old existing pillars erected. However, there is a land dispiite to an extent of Ac. 01-05
Gis., for which W.P. No. 21412 of 2622 filed in-which Coutiter Affidavit has already been filed.

and the case is pending with Hon'ble High Court for the State of Telangana, at Hyderabad.

(viii) The survey continued from Station No. 25 to 30 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos. 12:and 15. This line remained infactwith

g




e Pakka old boundary pillars erected with chain link fencing from Station No. 26 o 30. As per
Regional Dy. Director, Survey & Land Records survey, part of habifation is falling inside the R.F
boundary for which notices have. been issued to the encroachers by the GHMC officials.
Further, part of equal Forest area is falling outside the R'F boundary.

(ix) The survey continued from Station No. 30 to 32 drawing the boimdary line between
Gajulramaram RF Block and Sy. Nos.445. This line remained intact duly having constructed the
boundary with Stone masonry up to basement. However, there is a land dispute to an extent of
Ac. 01-08 Gts., and Ac. 02-00 Gts., for which W.P. No. 21398 of 2022 and W.P No. 4741 of 2022
filed in which, Counter Affidavits have -already been fited -and the ‘cases are pending with
Hon'ble'High Court for the State of Telangana at Hyderabad.

(x) The survey continued from Station No. 32 to 43 drawing the boundary line. between
Gajulramaram RF Block and Sy.Nos. 444,440,439,438,435,420,419 and 398. This line remained
intact with the Pakka old boundary pillars erected and fixed Chain Jink fencing which s
confirmed in the survey conducted earfier by the RDD., S&LR., Hyderabad. From Station
Nos.33 to 43 some open land oufside existing boundary line is shown as included in the RF
area, as per survey conducted by the Regional Dy. Director, Survey & Land Records.

{xi) The survey continued from Station No. 43 to 62 drawing the boundary line between
Gajulramaram RF Block and Sy. Nos. 397 and 396. However, some have encroached. upon the
forest land which is confirmed in the survey conducted by the RDD., S&LR., Hyderabad. This
land requires to be retrieved by getting the encroachers evicted. However, as the GHMC,,
Hyderabad is also orie of the Respondents in this O.ANo.17 of 2022 in Hon'bnlé NGT, South
zone at Chennai., they have identified the encroachers and already issued notices to evict the
forest land. Further follow up action is awaited from the GHMC., Hyderabad. Chain Hak
fencing was done as per present possession to avoid further encroachrents.

(xii) The survey continued from Station No. 62 to 69 drawing the boundary liné between
Gajulramaram RF Block and Sy.Nos. 394,396 and 380. Some have encroached some of the forest
land which is an open land. The same is confirmed in the survey condncted by the RDD., S
&LR,, Hyderabad, This land requires to be retrieved by getting the encroachers evicted.

{(xiif) The survey continued from Station No. 69 to 72 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos. 379 and 376. The boundary line remained intact having
fixed with chain Hnk fercing s per old existing boundary pillars.

{xiv) The survey continued from Station No. 72 to 74 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos::376,375 and 373. Some have encroached some of the forest
land inside the Reserve forest boundary which is an open land and the same is confirmed in the
survey conducted by the RDD., S&LR., Hyderabad. This land requires to be retrieved by getting
the encroachers evicted.

{(xv) The survey continued from Station No. 74 to 75 drawing the boundary line between
Gajulramaram RF Block and Sy.Nos, 373,372 and 371. The boundary line remaines intact having
fixed with chain link fencing reaching the By-junction of Bowrampet and Gajularamaram
villages reaching Station No. 75.

{xvi) The survey continued from Station No. 75 to 1. The boundary line is remained intact.
having common boundary between Bowrampet Reserve Forest and Village and Gajularamaram
Reserve Forest and Village reaching Station No. 1.




4. In this regard, it is submitted that as per the above DGPS survey done, the area in the custody
of the Forest Department and under encroachments is as follows:

SLNo | Village Sy.No. i Area included in the Forest Block i
! 1 .
! - Hectares | Acres-Gts 5
|
1 - Gajularamaram o 19 119068 471-14 I
E ' Gajularamaram 25 & 26 9.93 14-26
; 196.61 486.00
3 | Area now in ;t:}.i'éﬂb"ustod_\' ofFD. 19, 25 & 1 181.30 447-04
| including area in which disputes | 26
| cases filed in High C | ‘ ‘
'Land encroached by others as | 8.11 120.02
confirme S&LR officials to be ’ ’
retrieved I | 1
Total area f ]} 189.05 ] 467.06
R S i

5. The balance area to an extent of Ac 18-34 Gts., (486.00-467.06)is shortfall.

This is for kind information.

Yours faithfully,

GowW -
District Collector
Medchal-Malkajgiri District

Vﬁ«(’
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anrvey & Land Records, ' i
Tlyderabad,
Sir,

Sulz:  S&LR Dept. - Medchal-Malkajgrt District - Hon'ble NGT, Chennat OA

No.17 02022 filed by premandlia Kiran Kumar, Gajufaraniaram (V)

. Shapvrnagar. Jeedimetla, Quilnibullapur {M) - Order dated:11.02.2022
discrepancy noticed- propasale submitted-to conduckjsint survey
by RDD, S&LR, Hyderabad & DFQMedchial-Malkajgiri - joint
inspection conducted - report submitted - Regarding.

Ref: 1.RcNolLP/ 631/2022, dated:06.12.2022 of the Collector & District 1
Magistrate, Medchal-Malkajgiri District. 3
2. ReiNo.32/2022/D;; Dt:28:12:202270f the District Forest Officer,
Medchal Malkajgiri District.
3. This.office even letter dated:21.01.2023 & 20.02.2023.
4. Notice Rc,No.A2/356/2020, dated: & 23.12.2023, AD/10S, S&LR
Medrchal Malkajgiri District.

B8R

{invite kind attention to the subject above cited and submit as per proposals submitted
vide reference Ist cited to conduct joint survey along with District Forest Officer Medchal

Maikajgirf to finalize the total area of Forest land and the area of the encroachment that took .
place in Sy.Mo.19 of Gajularamaram village. 1t {5 to submit accordingly this office while fixing ;
the: date of survey on 27012023 & 28:64:2023 divectsd the: Inspevter of Survey; (SSLRY H
Medchal Malkajgiri District. vide reference 3rd cited to issue notices. Wherein the niotices for i
sufvey-were Issued vide reference 4th cited. !

It ds to submit that as per schedifed the joint.survey was conducted wherein by utilizing f;
DGRS. machine:{ clectronic.survey instrament, .eompam_t,sl’gmm.cﬁmputex_:}daza.was;ccllected. %
The ground collected DUPS dats was dmaijzed With reldrence 1 Wie villdge map and

subsequently to relay thé data on field by fixing joint inspection date on 02.03.2023, ;
(3.03.2023 survey notices to all the-concerned were issued vide reference 4th cited read with >
reference 3rd cited, Accordingly as. per schedule the survey work was carried out on
04.03.2023 alse and completed demarcation duly by fixing the boundaries of Sy.No:19 of

H
Gajularamaran. vitlage and- notlz;g-.e‘ﬁcmadxmegg de{g}ls« if-Sy:No:A9- and- other-surrounding - i
i rvcy numbers: & vice vers, Accordingly a self explanatory location sketch is enclosed for ;
Kind perusal and necessary action. i
Yours falthfully i
3 .’.m.t‘ . ‘%Ti,,’.' ;_'.
Reglonnl Deputy DiF ctor
Survay and Land Recorils

ox Hyderabad

\A’o'm! vothe District Parest Officer, Medehal Malkajgict forinformation and necessary actlon.
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LOCATION:SKETCH OF SY.NO.19 (FOREST LAND) SITUATED AT GAW
MEDCHAL - MALKAJGIR] DISTRICT.

FILENO:-RC.No. AS/156/2021
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ex88.

. ) of Settlements, Survey and Land

GOVERNMENT OF TELANGANA
From To
Br. Buddha Prakash Jyot, LAS., The District Forest Sfficer,
Commissioner & Director of Medchal-Malkajglrl distrct

Settlements, Survey & Land Records,
Telangana State, Hyderabad.

Lr.No: E1

Sir,

Sub:- Suits- 0,A.No.17 of 2022 (SZ) of NGT Chennai filed by Sri Perumandla
Kiran Kumar- Grders passed by Hon'ble NGT Chennai dt: 22-07-2024-
Boundary dispute- Gajutaramaram Forest-Block- Sy:No.18-of
Gajularamaram {v), Medchal (M), Medchal-Malkajgiri district- Survey
conducted- report submitted- Reg,

Refi- 1) 0.A.Ne,17 of 2022 {5Z) of NGT Chennal filed by Sri Perumandia
Kiran Kumar.
2} Your office Lr.No. 32/2022/D, dated: 9-8-2023, 12.10.2023,
20.02.2024, 8.8.2024
3] This office Lr-No.F1/1492/2021, dated: 08.08.2024.
4) Survey Report of the Survey officials team of this cfhce
di; 22:08-2024.

&&.&

linvite your attention to the references cited. A Survey team was drafted
vide this office Lr.No.F1/1492/7021, dated: 08.08.2024 with a direction to show
the poinfts apd collected RGPS data of SwNel8 of Galularamaram: village.
Accardingly, the Survey team of (03} Survey personnel’s along with Forest officials
attended the said work as per scheduled dates L.e., 12.08.2024, 13.08.2024 and
14.08.2024, the boundarles earlier fixed by the then Regional Deputy Director
those-boundary: points were ralayed on ground and shown: to the-Ferest officials:
and. callected DGPS Co-ordinates with-DGPS instrument. The Collected DGPS data
of Sy.No,19 of Gajularamaram village along with sketch is enclosed herewith for
taking necessary action.

This-is for favour of information and' for taking necessary agtion. in the
matter.

Yours faithfully,

e

for Copiriissioptr & Director

Encl: Survey report along with Sketeh.

ﬂaecczrds’, TG, Hyderabad,
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